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Shri NaarajaKempole,N. 
Deputy Conservator of Forests & 
Div isional Reneger 
Karnataka Forest Development 
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BE1 ORE THE CENTRAL ADNINISTRATIVE TRIbUNAL 
BAN6AL0RE BENCH, BANIjALORE. 

0/TE0 THIS THE FIFTEENTH DAY 01 FEBRUARY 1989 

Present: Hon'ble Justice K.S.PUTTASIdA1Y 	•. Vice Chairman. 

Hon'ble Shri L.H.A.RELO 	.. MCMB(R(A) 

APPLICATION NO, 150/$9(F1 

Nagaraja Hampele, N. 
Dy. Conservator of Forests & 
Divisional Nanager, 
Karnetaka Forest Development 
Cerporatin Ltd., Near RTO'e 
Office, Shimoga 577 201. 

Applicant. 

(Shri D. Karanth ,. Advocate) 

1, Secretary, 
P Environment & fereets, 
0/ Environasnt,Fer.sts & 
Wildlife, 
Gsvt • of India, 
Paryava ran Bhavan, 
CGO Complex, 
Lodhi Road, 
New Delhi 110 003. 

2. Union piblic S.rvic. Comniesion, 
Oholpur Houe, 
Shahajuhan Road, 
New Delhi, represented by its 
Chairman. 

3.Th. Chief Secretary to Govt(DPAR), 
State of Karnataka, 
Vidhana Soudbs, 
Bangalor. 560 001. 	 .. Respondents 

- 	 This application has come up today before this Tribunal 

for Orders. Hon'ble Vice Chairman cads the followings 

ORDER 

This is an application cads under Section 19 at the 

_i*dainistratjve Tribunals Act, 1985 (Act). 
/1 
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2. 	Shri Nagareje IlampoLs, working as Deputy Conservator .W 	S. 

For.stspCF) in the Karnataka Stats Forest Service, claims to be 

eligible for selection to the Ir.dtan Forest Service (its) under the 

Indian Forest Service (Appointment and Promotion) Regulations, 19669  

as on 1.1.1986. On that basis he has aproached en 14.2.1989 for a 

direction to consider his case for appointment to the IFS as on 1.1.1985 

in the seven vacancies stated to have existed on that date. for this 

claim, the applicant relies on an order made by us on 23.5.1988 in 

A.Nc.3P 1 ' ( Annexure A-13) to implement which eSpecial Selection 

Committee of the Union Public Service Commission (SSC) is scheduledto 

most on 2.3.1989. 

Shri K.R .D.Karanth, learned counsel for the applicant urges 

for admission of this application and for an interim order on the 

terms made in pare 9 of the application. 

Shri Karanth does not dispute that the SSC is scheduled t. 

*Set on 2.3.1989 only to implement orders made by this Tribunal, in 

A.Ifo.381/87 and two other cases. The SSC is, net an ordinary Selection 
the 

Committee that meets to make regular selection to IFS fro/ Karanatika 

State. If that is so, then,the applicant who had not secured an order 

in his favour as the one secured by Shri Kulkarni and others cannet 

ask us to interfere at this stage and direct the SSC to consider his 

case also with cases of those who had secured orders in their favout. 

On this short ground, this application which Is misconcaived cannst 

therefore be admitted. 

From whet is stated in the application itself and highlighted 

by Shri Karanth, 	we gather that there wee a selection made as on 

1.1.1986 in which the applicant had been selected t. the IFS, which 

for various reasons with which we are not concerned, has not so fez 

materiolised, it that is correct as pleaded by the applicant himself then 

also he cannot take advantage of the order made in the cases of 

Kulkarni and others and bsk us to include his name for consideration by 

the SSC scheduled to meet on 7.3.1989. 
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6. 	On the roregoinç discussion we hald that thare is no 

justification to to admit this spp]icatior, We. therefors, rsj.ct 

this application in 1imire without notice to the r9pondsrita. 
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